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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HERABAD BENCH 

AT HYDERABAD 

OA No. 1101/92 	
Date of judgernent: 30-12-92 

Between 

Shri R. Ramakrishna Reddy 	Applicant 
And 

1. The chieç Personnel Officer 
South Central Railway, 
Rail Nilayam, Secunclerabad. 

2 • 	The Deputy Chief Mechanical Engineer, 
Carriage R4±Jshop, 
Tirupati. 

3. The Workshop Personnel Officer, 
Carriage Repair Shop 
S.C. Railway, Tirupati. 	: 	Respondents 

H COUNSEL FOR THE APPLICANT 	: Shri P. Venkateshwarlij 
COUNSEL FOR THE RESPONDENTbhri V. Bhimar(L$C 

 

CORAM 

IT:E?Hon.ble Shri R.Balasubramanian Member (Aàmn.) 

Hon'bie Shri C.J. Roy, Member (Judl.) 

(Judgement of the division bench as delivered by 

ShriR. Balasubramanian, MemberJAdmn.) 
it 

Shri P. Venkateshwar].u, learned counsel for 

the applicant and Shri V. Bhimanna, learned cOunsl 

for the respondent were present and heard. 

The application seeks a relief to direct 

the respondents to ptovide employment in the post; 

of skilled artison Cr. III or in Group D unskilled 

post with appropriate scales of pay. In the similar 

cases, this Bench has rsd the same orders as passed 
in OA 1034/91 dated 19-12-91. This case is also 
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larly situated and this aspect is not seri$sly 
il 

ested. After hearing both the sides we pas 

order. We are of the view that the appli 

are entitled to be considered though not for t 
U 

first category atleast to the Gr. D posts. 

in these circumstances we direct the rdspOn-

dents that as and when the Or. D posts in the F 1 OUt5ideSy 

quota become aailable at the carriage Repai41  Workshop 

at Tirupati or anywhereelse in the Guntakal ¶vision. 

the applicant) should be considered first before 

considering any other case in the order of their 

rank in the ernpanelment for Or. S c'  posts. with 
11 

these directions the application is disposed, of at 

the admission stage itself with no order as to costs. 

(R. Balasubramanian) 	 (c.J/ Roy).. 
Member (Admn.) 	 Member (Judl.) 	 I .  

Open court judgement 	 V 

Dated Oth December, 1992. £ 	tar(I  

Copy to:-  
1. The Chief Personnel Officcr, S.C.Raithay, Railnilâ 

Secunderabad. 	 ! 
The Deputy Chief Mechanical Engineer,  Carriage Re! 
Shop, Tirupathi. 	 i 

II,  

The Workshop personnel Officer, Carriage Repair s S.C.Railway, Tirupathi. 	
j 	 I 

One copy to Sri. P.Venicateswarlu, ad+ocate, Opp. 
Qtrs, Adarshnagar, Hyd. 	 F 
One copy to Sri. V.Bhimanna, SC f7riRlys, CAT, H 
One spare copy. 
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court Offiber 	 L.. 

nntral Admiilistrative Tribunal 
Hyderabad Bench 

Copy to:- 
The Chief personnel Off ic-r, s.C.Railway, Rai1nilay 
secunderabadL 
The Deputy Chief Mechanical Engineer, Carriage Repai 

Shop, Tirupathi. 
The Workshop personnel Officer, Carrie.ge Repair Sho 
S.C.RailWaY,l Tirupathi0 
One copy to Sri. P.Venkateswarlu, advocate. Opp. ML) 
Qtrs, Adarshnagar, Flyd. 
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